Title: Introduction of the Constitution (Eighty-Fifth Amendment) Bill, 1999, (Amendment of articles 239AA, 331, and 333 and Insertion
of new articles 330A 332A and 334A).

13.17 hrs

MR. SPEAKER : tem No. 30 - Shri Ram Jethmalani.

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRIRAM JETHMALANI): Sir, | beg to move for leave to introduce a
Bill further to amend the Constitution of India.

MR. SPEAKER: Motion moved:

"That leave be granted to introduce a Bill further to amend the Constitution of India."
SHRIG.M. BANATWALLA (PONNANI): Sir, I have given you a notice. ... (Interruptions)
MR. SPEAKER: | will give a chance to those who are opposing the Bill.

... (Interruptions)

MR. SPEAKER: Please go to your seats.

... (Interruptions)

MR. SPEAKER: lwill give you a chance.

... (Interruptions)

MR. SPEAKER: Dr. Raghuvansh Prasad Singh.

... (Interruptions)

MR. SPEAKER: Shri Prakash Yashwant Ambedkar.

... (Interruptions)

MR. SPEAKER: Shri Ramsagar Rawat.

... (Interruptions)

*Published in the Gazette of India Extraordinary Part-ll, Section 2, dated 23.12.99.
MR. SPEAKER: The questionis:

"That leave be granted to introduce a Bill further to amend the Constitution of India."
The motion was adopted.

MR. SPEAKER: The leave is granted. The Minister may now introduce the Bill.
SHRIRAM JETHMALANI: Sir, lintroduce the Bill.

... (Interruptions)

MR. SPEAKER: The Constitution (Eighty-fifth Amendment) Bill, 1999 is introduced.
... (Interruptions)

MR. SPEAKER: Now, the House stands adjourned to meet againat 3 p.m.

13.19 hrs

The Lok Sabha then adjourned till Fifteen of the Clock.

15.00 hrs.
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MR. CHAIRMAN : We have to take up Private Members"""""" Business at 3 p.m.
... (Interruptions)

MR. CHAIRMAN: Can | tell something?

... (Interruptions)
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... (Interruptions)

MR. CHAIRMAN: If the Private Members™"""""" Business may be adjourned, let us take the opinion of the House.
... (Interruptions)

MR. CHAIRMAN: Let the House decide whether we want to have the Private Members""""""" Business or not.

... (Interruptions)

MR. CHAIRMAN: Please go back to your seats.

... (Interruptions)

15.08 hrs

(At this stage, Shri Sansuma Khunggur Bwismuthiary came

and stood on the floor near the Table.)
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MR. CHAIRMAN: Nothing will go on record.

(Interruptions)*

MR. CHAIRMAN: Whatever they are saying from the Well of the House will not go on record.
(Interruptions)™
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... (Interruptions)

MR. CHAIRMAN : Please go to your place.

... (Interruptions)

MR. CHAIRMAN: Please speak from your seat.

... (Interruptions)

*Not Recorded.

MR. CHAIRMAN: Please speak from your seat.

... (Interruptions)

MR. CHAIRMAN: There is no need to shout. Please sit down. This is not the place to shout. Please sit down.
15.12 hours

(At this stage, Shri Sansuma Khunggur Bwiswmuthiary went back to his seat.)

... (Interruptions)
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MR. CHAIRMAN: The House stands adjourned till 5.30 p.m

15.13 hours

The Lok Sabha then adjourned thirty minutes
past Seventeen of the Clock.

17.31 hours

The Lok Sabha re-assenbled at thirty-one minutes

past Seventeen of the Clock.

(Mr. Speaker in the Chair)
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MR. SPEAKER: The Half-an-Hour Discussion listed for today has been postponed, as requested by Shri Rajiv Pratap Rudy, to the next Session. [
think, it is agreed to.

Matters under Rule 377 may be treated as laid on the Table of the House.



